NATIONAL COMPANY LAW TRIBUNAL Lf—‘?/

DIVISION BENCH
CHENNAI
ATTENDANCE CUM ORDER SHEET OF THE HEARING OF CHENNAI BENCH, CHENNAI
NATIONAL COMPANY LAW TRIBUNAL, HELD ON 13/06/2017 AT 02.30 PM

PRESENT: SHRI Ch. MOHD SHARIEF TARIQ, MEMBER-JUDICIAL
SHRI S. VIJAYARAGHAVAN, MEMBER-TECHNICAL

APPLICATION NUMBER

PETITION NUMBER : TCP/458/ (IB)/2017

NAME OF THE PETITIONER(S) : ASSET RECONSTRUCTION COMPANY IND LTD
NAME OF THE RESPONDENT(S) : MANOHARAMMA HOTEL INVESTMENTS PVT LTD
UNDER SECTION : 433(e) (f)

S.No. NAME (IN CAPITAL) DESIGNATION SIGNATURE

REPRESENTATION BY WHOM

I+ M T gh o kumaa | | O{Ziék\}i:;
16914/\/\4,1[ «gﬂ —tQ,{AQMLCa' (de*';“o*‘/Pt‘k’how :
IGY‘ Surana F Quranx.
ORDER

Counsel for the petitioner present. No representation for the respondent.
Counsel for the petitioner is directed to make availability all the documents
for ascertaining the default of payment of debt by the Corporate Debtor.
Counsel for the petitioner is also directed to send private notice along with
copy of the Petition to the respondent and file the proof of sending and
delivery thereof along with an affidavit by the next date of hearing. The
Registry is also directed to issue notice to the Respondent. Put up on
27.07.2017 at 02.30 P.M.

§ oy

(S. VITAYARAGHAVAN) (Ch. Md. Sh ({a
Member (Technical) Member (Ju 1/[1lal)

PAM



